CENTRAL ADMINISTRATIVE TRIBUNAL \q&
PRINCIPAL BENCH
NEW DELHI ,

CCP 4(07/92
in Date of decision:2 .4 .83
0A Ng,2737/9

Sh Kewal Kumar csee Petiticner
Us.

Sh.Y .P Anand

Chairman,

Railuay Boa,d,

New Delhi, eve Respondent

C oram: The Hon'ble Mr Justice V.S.Melimath,Chairmar
The Hon'ble Mr B N Dhoundiyal,Member(?d)

For the Petitionmer eee Sh,R.K.Kamal,C gumsel,

For the Respeondent ees Sh P .H.Ramchandani,Sr Louma
with Sh.Shyam Feerjani,
Counsel,

ORDER(ORAL)

In view of the fact that the Supreme Court
has granted stay and finally heard the matter,these

preceedings are dropped, Netice of ccntempi I

discharged . : - 4
Aek
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MEMBER (A) ” CHAI RMAN




